Central Administrative Tribunal /ééé
Principal Bench '

0.A. No.746/2002
New Delhi this the 10th day of February, 2003

Hdn’b]e smt. Lakshmi Swaminathah, Vice-Chairman (J)
Hon’ble Shri V.K. Majotra, Member (A)

Gokul Ram Meena _
Constable of Delhi Polics
{(PI5 NO.288505387)
R/0 ¥ili:- Bhanipura,
Post:—- Nathawana,
Tehsil:—- Shahpura,
Distt:— Jaipur {(Raj) '
-Applicant
(By Advocate: Shri Anil Singhal)
Versus

1. Cammisstﬁer of Police,

Folice Headguarters,

IP Estats, New Dalhi.

2, Additional Commissioner of Police _
Armad Police, New FPolice Lines, Deihi

3. DCP (11I1-Bn.DAP)
Vikas Puri, New Dslhi.

{By Advocate: Shri Vimal Rathi, proxy Tor
Shri Rajan Sharma)

ORDER (Oral)

Hon’ble Smt. Lakshmi Swaminathan, Vice-Chairman (J)

When this case was taken up for hearing today,
ooth learned counsel have submitted that the relsvant
acts and issues raised in this case, i.s., regarding
multiple punishments being awarded by the appellate
authority in one and the éame order dated 21.9.20@1)ha6
been dealt with in a %ecaﬂt Judgment of the Hon’ble

High Court of Delhi in CWP No0.2368/2000 - Shakti Singh

V8. Union of India and Qthers decided on 17.9.2007,

Z. In the present case, the appellats

authority by the aforesaid impugned order dated

o

£1,8,20017 has modified the disciplinary authority’s



(2)
order to that of forfeiture of H@éltwo Yy8ars

service permanentiy Tor a period of two vears

approved

erital ling.

reduction 1in his pay Trom Rs.1150/- P.M., 1o Rs.1110/-
P.M, in the pay scale of Rs.950-1400. Hs has Turther
ordered that the appsllant/applicant will not sarn
increment of pay during the period of rsduction and on
@Xpiry Sf the period, the reduction will have the
effect of postponing hislfutura increments of pay. It
is this parf of the p@ﬁalty order that has been
asséi}%d by the applicant in the present application on

the ground of multiple punishment’.

3. In the Tacts and circusmstances of the

ct

case, the atoresaid judgment of the Hon'ble High Cour

in Shakti Singh’s cass (supra) 15'fu11y applicable to

the present facts. Accordingly, the impugnsd orderg
passed by thse appellate authority and the disciplinary
authority arse quashed and set aside, with Tlibaerty

granted to the respondents to pass appropriate orders

Ik e

(V:K. Majotra) (8mt. Lakshmi Swaminathan)
Member (A) _ Vice-Chairman (J)

Co.



